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Joint Inspection Report of the Committee

In i
: compliance of the Hon’ble National Green Tribunal (NGT) Central
ench, Bhopal order dated 14.02.2022, in the matter of original

application No. 121/2021, Meenu Kanwar Rathore versus State of

Rajasthan and others, the committee of following 04 members visited the

site i.e. Shyamgarh Mines, Sheopura- Keasrpura Mines and Plant of M/s
Shree Cement Limited, Beawar on 14.03.2022 & 05.05.2022 to record

the factual situation and actions required to be taken:

1. Ms. Sanju Meena, SDM, Masuda, District- Ajmer (Raj.)

2. Sh Gurudutt Bohra, Senior Hydro Geologist, Ajmer (Raj.)

g Engineer, Ajmer (Raj.)

4. Sh Deepak Tanwar, EE, Regional Officer, RSPCB, Kishangarh (N

3. Sh Pushpendra Singh, Minin
odal

Officer)

As per the order of Hon’ble NGT, the committee verified the factual

status on these following issues: -
of Aravali range and grazing

1. Illegal mining and blasting in hills
nt Limited at

from leased mines of M/s Shree Ceme

land apart
Khempura, Lulwa,

Andheri, Panchayat Samiti, Masuda at Village-
Naadi, Jhak, Shyamgarh in District-Ajmer, Rajasthan.

9. Blasting has damage to property, cracks in houses.

3. Lowering of water table in wells.

4. A road has been constructed in Aravali hills of Shyamgarh, Lulwa

against the environmental norms.

5. C&D waste has been dumped in grazing land in Lulwa.

6. Blasting has caused damage to roads and houses.

7 Ancient religious temple, water body and fort land has been given

on mine lease for illegal mining in Shyamgarh.
Field Observations:-

« As per the record and factual report of Mining Engineer, Beawar

Mining lease No. 24/1997 i.e. M/s Sheopura- Keasrpura Mines &
M.L. No 03/2013 i.e. M/s Shyamgarh Mines, allotted to M/s Shree

%.2



Ceme imite .
nt Limited, Village- Andheri Deori, Tehsil- Masudn do not come

under Aravalj Range. [Annexure-1)
As per the information provided by Mining Department, lease area of
M.L. No. 24/1997 is 08.568 Km? and lease arca of M.L. No. 03/2013
i8 448,50 Hectares, [Annexure-2)

The working pit of M.L. No 24/1997 is located at a distance of 380
mectres from habitat area of Village-Lulwa and another pit which in
presently non- working, is located at a distance of 800 metres from
habitat area of Village-Lulwa,

The working pit of M.L. No 03/2013 is located at a distance of 700
metres from habitat area of Village-Shyamgarh. [Annexure-3]
Village-Shyamgarh and Lulwa are located within the lease area of the
aforesaid mines. Some areas of village Kheempura, Naadi and Jhaak

lies within the lease area of M/s Shree Cement Limited.

o Controlled Blasting is carried out as per the rules of Director General
of Mines Safety. Copy of permission from DGMS s enclosed,
[Annexure-4 & 5]. During the site visit on dated 14.03.2022, houne
of Shri Buddha Kathat S/0 Shri Baadar Kathat and Shri Shakru 8/0
Shri Nazaru Kathat located within mining lease of Shyamgarh Minen
(03/2013) were observed. No cracks were observed on the outer walls
of either of the house, During the visit dated dated 05,05,2022, houne
of Shri Nazaru Kathat was found fully dismantled after compensating,
him from Shree Cement Limited,
As per the report of Ground Water Department, there is a rising trend
in ground water levels of Masuda Block of District-Ajmer, M/«s Shree
Cement Limited is located in Village-Andheri Deori, Tehsil Masuda,
where there is a rising trend of 0.33 metre in ground water level,

[Annexure-6).

No Pacca roads have been constructed within the lenne area for

movement of vehicles,

M/u Bhree Cement Limited in carrying out mining activities within

their demarcated lease uren, Overburden is being dumped on the

designated site within the lease aren and after which green bell

development is being carried out on the overburden site. -
]
g Rﬁ; !



« During visit of mining lease No. 24/1997, an anicut Was observed
run O

of water was

which was found located on downstream of the hills and ff water

from hills gets collected and no obstruction for flow

observed.
24/1997, water was found
ve since December,

accumulated in a mining pit which is non operati P
2018. The accumulated water is being utilized for pla-ntatlon

dust suppression within the mining lease area.
(7) of MCR Rules,
olders for gainful pur

During visit of mining lease No.

It is important to

m
state that according to rule 12 2016 water fro
poses.

mining pit may be utilized by the lease h

[Annexure-7].

Moreover, M/s Shree Cement Limite O water
for drinking purpose in nearby villages on
[Photographs enclosed as An
0. 03/2013 is being carried

24,1997 through roads
t Limited as a

d is providing treated R.
regular basis

nexure-8].
to a stone

Raw material from ML. N

crusher located at ML. No.
being carried out by M/s Shree Cemen

whose

maintenance is
part of their CSR activities.

olled blasting is practised as per DGMS permission and no

Contr

broken roads were found.
As per CSR report of M/s Shree Cement Limited, Rs. 7,06,32,162/-
were spent for CSR activities in nearby area during the financial year

2020-21 [Annexure-9].
As per records of M/s Shree Cement limited, total numbers of

2526 persons are employed, of which 986 persons belong to Tehsil-
Masuda, 770 are from Tehsil- Beawar, 615 are from other districts of
Rajasthan State and rest 155 employees belong to other states of
India [Annexure-9].
During site visit of ML. No. 03/2013, it was observed that a part of an
old fort of Shyamgarh and Shiv Mandir are located within the leas
e
area of M/s Shree Cement limited. These structures are located at
distance of approxima )
tely 2 km isti i
y from the existing working pit of ML.

-



No. 03/2013. There is no ill effect of mining activities observed o1

these structures.

t
* A letter dated 17.03.2022 submitted by the complainant St l.ha
i : H » ] n L
information in the complaint letter was false and misleading

[Annexure-10] |
ik lose
* Other Photographs taken during the field visit are enc

[Annexure-11].
Conclusions:- ’ [M/s
1. No mining activities are being carried out by the lease hol er'

area and within the

Shree Cement Ltd.] outside the mining lease _
pura, Lulwa, Naadi,

grazing land at various places of village Khem

Jhak and Shyamgarh.

2. Mining lease area of M/s Shree Cement Ltd. does not comes under

Aravali Range.

3. Mining activities are being carried out as per the permission of

Directorate General of Mines Safety, Ajmer under the provisions of

106(2)(b) of the Metalliferous Mines Regulation 1961. No damage

to the houses located nearby the mining lease area was observed.

4. There is a rising trend in ground water levels of Masuda Block of
District-Ajmer. M/s Shree Cement Limited is located in Village-
Andheri Deori, Tehsil Masuda, where there is a rising trend of

0.33 metre in ground water level.

5. AX\\ ch the complaint of the applicant was not found significant.
R
= b

Ms Sanju Meeéna, Shri Pushpendga Singh Jodha
SDM, Masuda Mining Engineer
Nominee of District Ajmer ’

Collector, Ajmer

e
" (r
-

"Shri G. D."Bbhra, 4
Senior Hyrdlogist,
Ground Water Department,

Ajmer

Shri Deepak Tanwar,
EE & Regional Officer,
RSPCB, Kishangarh,

(Nodal Officer)
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Opostive P of HLNo- 2415%

ANNEXURE-2....

hie Mine (ML No. 24/97) ===
. N i
g

Latitude: 26°353'N
Longitude: 74*2355°E
Time: 14-03-2022

A ‘i&'!?{ "

B

‘Sheopura Kesaepura Bmestone Mine (M)
Western Zone (Norg Side)

Latitude: 26°W25'N
Longitude: 74°2¢18°€
Time: 14-03-2022




Longltode: 74°2520%€ .
Ime: 14-03-2022

eFua:tlw. (eode 044 e{M.L.MO. 03)2043.

ANNEXURE-_3...

vestone Mine(ML o, 03/2013)
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KHAN SURAKSHA MAHANIDESHALAYA -
DIRECTORATE GENERAL OF MINES SAFETY
AJMER REGION, AJMER.
WERideers d
NOAUBEAWARPERSY! S 762 AJMER-305001 DATED 2711~ 187
From:
A K.Rudra,
Director of Mines Safefy,
Ajmer Region,Ajmer,
TC:
The Agent,
Sheopura Kesharpura Limestone Mine,
i/s.Shree Cement Ltd.,
BANGUR NAGAR POST BOX NO.32
BEAWAR-305801.

SUB:- PERMISSION UNDER REGULATION -108(2)(b) OF METALLIFEROUS MINES REGULATIONS- 1981
FOR WORKING AT SHEOPURA KESHARPURA LIMESTONE MINE NO2 WITH HEAVY EARTH
HOVING MACHINERIES AND DEEP HOLE BLASTING.

Dear Sir,

Please refer to your letters No.9810 dated 21.08.87 on the above subject,

20 The matter has since been examined In this Directorate.in exerciss of the powers conferved on the
Chief inspector of Mines(also Director General of Mines Safety} under Regulation 108{2)(b} of the
Metalliferous Mines Regulations 1964 and by virtue of autharisation granted tc me by the Chief inspector of
Wines {aiso Director General of Mines Safety) under Section &{1) of Mines Act,1952.] hereby permit you to
work the above named mine with the help of Heavy Earth Moving Machinery subject te the concditions
given in the enclosed APPENDIX.

; 30  Inthe event of the any change in the circumstances with this permission which is likeiy to
- andanger the lives of persons employed in the mine or the mining apsrations for which this permission has
Reen granted shalf be stopped forthwith and intimation to be sent to the undersigned. The said mining

operations shail not be resumed without express and written permission from this Directorate.

34 i at any time any of the conditions subject to which this permission has been granfed is violated or
not completed with this permission shall be deemed to have revoked with immediate effect.

32  This permission may be amended or withdrawn at any time if considered necessary in the interest
‘ of safety without prejudice (o any other provisions of law which are applicable or may be applicabls at any
time,

40  Tims Directorate shall be informed as soon as mining operations are commenced in eccordance
with the above permission.intimation about completion of the mining operations should also he sent
prompily and in any case not later than one month thereof




APPEHNDTIX
A fINR - 104
Conditions for or/working opencast mines with the help of heavy machinery for

digaingrexcavation and removal of ore etc.under clause(2)(b) of Regulation 104
of the Metalliferous Mines Reaqulations,1941.

I GEHERAL

g o= Except where otherwise,provided for in this conditional permission.all provi-
sions of the Metalliferous Mines Regulations. 1941 shall he strictly complied
with.

2w lhis conditional permission is subjett to amendment or withdrawal at any time.

I1.  OPEHCAST WORK NG
;1 HELGHT AND WIDTH OF BEMGHES .

2«(a) The heiaht of the henches in averburden. ore body or obthep rock formation
shall not be more than the height of the boom of the machine used for digaing.
excavation or removal.

tb) The width of any bench shall not be less than -
i) The width of the widest machine plying on the bench plus two meterss or
ii) if dumpers ply on the bench - three times the width of the dumper?or
iii) The height of the bench, which-ever is more. 7

(c) When persons are emploved within Sm of the working face,adequate precautions
shall be taken to ensure there safety by dressing the sides of the bench.

3. ROADSG OF TRUCKS AHD DUNPERS E1C.

1.

i P | All roads for trucks.dumpers nrinther mobile machinery shall he maintained in
good conditions.

i Where practicable.all roads from the opencast workings shall he arranged to
provide one way traffic.

Where this is not practicabler no road shall be of a width less than three
times the width of the largest vehicle plving on that road unless,definite
turnouts and waiting points are designated.

e All corners and bends in roads shall he made in such a way that the operations
and drivers of wvehicles have Clear view for a distance of not less than 30
meters, along the road. : '

tiherever it is not possihle to ensure a visibility for a distance of 30 meters

there shall be provided two roads for the up and down traffic.

dah Eroeplt with the  evpreas permdiasion of Chiet Inspector in witing and subiect
to such conditions as  he may specify therein no road shall have a oradient
steeper than 1 in 14 at any place.

Provided Ethat in  case.af Ramps over small stretches a gradient upko 1 in 10
mav be permitted.
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Wherm ~anv road enist above the level of the surrounding area,it shall be
provided with strong parapet walls or embankments not less than 1 meter in
heiaght to prevent any vehicle from getting off the rpad.

L]

SUPERYIS LON

Durinag every production shift the opencast workings shall be placed under the
charage of ah Asstt .manager and during maintenance shift the workinags shall he
placed under charae of foramen, who shall be responsible to see that all the
regulations and the orders made thereunder are strictly complied with.

MATHTEHANCE OF NAGHITHES

If the Enaineer, mechanical foreman or other competent person makinag an
inspection notices any defect in any machinery the said machinery shall not be
used until the defects has been remedied.

Any defect in a machinery reported by its operator shall be prompbly alttended
ba. '

Any machine found to he in unsafe unsafe operating condition shall he kagoes—
at the operator's position "0UT OF SERVICE DO NOT USE " and its use shall be
prohibited until the unsafe candition has heen corvected.

All repairs to a machine shall be done At a location which will provide a safe
place for the persons enaaged on repairs.

Except  Ffor tesking trial ar ad justment which must necessarily he dofie while
the machine i in motion.every machine shall be shut down and positive means
taken to prevent its operation while any  repair or manual Librication is
being done.

Fower shall he disconnectsd when repairs are made to any electric machine,

Any machinery equipment or part thereof which is suspended or held apart by
use of slings.hoists or jacks shall he substantially blocked or cribbed

before men are permitted to work underneath or between such machinery.,
equipnent or part thereof.

OPERATION OF NACHINE =

Ho  person other the operator ar his helper if anv or the manager of any

persons so authorised in writing y the manager shall ride on a shovel(or drag
line)

Ho person shall he permitted to vide in the bucket of a shaovel.

No ehovel or drag-line shall be operated in a position where any part of the
machine.suspended loads ar lines are brought closer than 3 meters to exposed
hioh voltage lines.unless the current has been cut out off and the line deener
aassed.A  MHotice of this requirement shall he pasted at the operator's
position.

Electrical eahles.if any shall ba laid on such &  manner that they are not
andagered either hy falling rocks of by a mobile equipment .

Ihe shovel buckat shall he pulled aut af the bank as soon as it is full.
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Hhen beind oaperated in soft or unstable around every shovel(and drag-line)
shall he supported by heavy planks or pole as to distribute the load of the

machine oyer larger area and to prevent any danger of the shoveltor draa line)
over turning. :

Uhen not in use,the shovel or dragline shall be moved to and stood on stable
ground .

TF more then or stripping machine is in used in any area.pither on the same
bench or on different benches the machine shall be so spaced that there is no

danger of accident from flving or falling objects etc. from one machine to the
ather.

DUTLES OF MACHIHES . FITIERS AND ENOINEERS &

At the commencement of every shift he shall persenally inspect and test every
machine and vehicle paying special attention to the following details -

That the brakes and the warning devices are in workinag order;

Lf the vehicle or machine is required to wark after day light hours that  the
lights are in working order.He shall not permit the vehicle or machine to be
taken ont For work and not drive vehicle unless he is satisfied that it is
mechanically sound and in efficient working order.

The mechanic shall maintain 2 record of every inspection in a bhound book kept
for the purpose.Everv entry in the book shall be signed =and dateqi by the
person makinag the inspection. :

P
GPERATLON OF TRUCKS - DUAPERS &NMD DTHEP UEMICLE:

Ho person  shall he perpitted tp ride on the running board of a truck or
dunper .

fis far as possibler loaded btrucks ov dumper shall not bhe reversed on agradient.

Sufficient stop blocks shall he provided at everv bipping point and  these

shall be used on every occasion waterial is duwmped from the truck dumper.or
other such vehicle.

ftandard kraffic rules shall bhe adopted and followed dirinag movenent of all
trucks and dompers.they shall be prominently displaced at the relevant places
in the opencast working and truck/dunper roads.

HBhen nob use every truck or durper shall be moved to stood proper  parking
places.

tlo npevr=sons  shall he pernitted to work an the chases of bruck or dumper wikth
the body in a raised position until the truck or duwper body has been securely
hlocked in position.lhe mechanical hoist rechanise alone shall not be depended
upon to hold the body of the truclk or dunper in raiced position.

Hoa anthorised persan shall he permnitted to enter or remain in a2ny dunping yard
or turning pointe.
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Nemo NoJAJ/BEAWAR/PER/97/ S770 AMER=205001 Dated AT~ 1997
Copy forwarded for infomation & necessary action tos=

1) The Manager,Sheopura Kesharpura Limestone Mine,M/s.Shree Cement Ltd.

F+0.BOX 0433, Beawnr~305901 (Rads)

/} The Gwner<Shepurakesharpura Limestone Mine,M/s.Shree Cement Lta.
-' Hangurnagar P.0.BOX NO.33, Beawar=305901 (Rags)

DIRECICR OF MINES SAFETY,
AMMER REGION, AJMER, .



ANNEXURE-2.

Government of India
q9 7§ IR FAEd
Ministry of Labour & Employment
T GRET FEAe T
Directorate Genera! of Mires Safety

{ 4 : dramalc@emailcom
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Please refer to your application vidcl letter No. SQL/SHM/OGMS/2017
surface plan No. SCL/SHM/DGMS/102, dated 31.12.20170n lhelibn \'i S:Lij;cd;wd 27.09.2017, and

The matter has been considered in Ilgh! of information furnished hy you in YDW appﬁm’mn




1.0

Generql:
éf.ll I The area shaded grey on surface plan No. SCL/SHM/DGMS/102, dated 31.12.2017
all be ph :

ysically demarcated on the ground.

L2 The Opencast workings shall not be extended in areas unless the land has been acquired by
M/s Shree Cement Limited and is under the physical possession of the management.

13 No blasting shall be conducted in the mine within 100 m of any permanent
surface structyre /building, not belonging to Owner of the mine,

14 No deep hole blastin

g (Depth of hole more than 3.0 m and dia more than 34 mm)
shall be conducted in the

mine within 300m of a building or structure of permanent natyre
not belonging to the

owner of the mine without obtaining specific permission under
Regulation 164(1-B) of the Metallifeorus Mines Regulations, 1961 in writing from this
Directorate.

1.5 No working shall be made or cxtended beneath or within 45 meters of electric lines belonging
to Rajasth,

an State Electricity Board, or within 45 metres of tmtlcs’polcs_ of the said lines, school
buildings, public roads cutting across the mine boundary or any other building/structure of permanent

nature not belonging to M/s Shree Cement Limited unless permission, as required by the provisions
of Regulation 109 of the Metalliferous Mines Regulations, 1961, is obtained in writing from this
Directorate.

1.6 No shnvelfexcavatop’dozcn'durnpc.-hmckftippcr or any other heavy carth moving machinery

shall be operated from a position where any part of the machinery can be brought closer than 3 meters
10 the exposed electric lines, unless the currer

It has heen cut off and the line is de-encrgized. A notice
to the effect shall be posted at operator’s seat,

1.7 Except where otherwise provided for in this conditi

onal permission, all provisions of the
Metalliferous Mines Regulations, 1961 shall be strictly compli

ed with.
2.0  Opencast Working:

2.1  Height and Width of Benches

urden, ore body or other rock formation shall not be
more than the maximum digging height of the

machin r digging, excavation
removal or loading or 9.0m, whichever is less. e:used for digging, exavation,

212 Width of any bench shall nqt be (3) less than

; se idth of the widest machine piﬁnﬁ on the
bench plus 2.0m, or (b) if tipper/dumpers ply e i o
5.0m, or (c) the height of the bench, whicl?czrc:ni:hr:ab;'_mh 3 times the width of the tipped) dumper plis




222 No haul road for HEMM/dumpershrucks! tippers shall have a gradient steeper than 1 in 6 4
any place.

223 Wherever practicable, all roads for dumpemmcw“ppcmlrmr:lblficzzg:sz;oﬁmg;;h:}dx
arranged to provide one-way traffic. Width of the haul road shall nom pecticatie o oS b
of the largest vehicle plus 3.0m" plying on that road. Where it 1s n 'dl:h - s e
33y trafic, o ro shall be of o width s than “hree times the width o Hhe I/ vebiee plu
3.0m" plying on that road. Definite tum-outs, crossing points, an P e h dﬁ;o rsftrucks/tippers

and demarcated by proper sign boards for the guidance of drivers of suc B '

224 All comers and bends in haul roads for HEMM/dumpers/trucks/tippers shall be so designed,

made and kept maintained that the operators and drivers of vehicles p g'i;g ocn ‘: F ﬁmﬁi:a&;lle&r\:;‘m
along the road, for a distance of not less than three times the braking distance E } "
plying at the rated speed, as fixed by the manager.

2.2.5 Where visibility for a distance as above cannot be ensured, separate lanes shall be provided at
all comners and bends in haul roads of widths not less than “2 fimes the width of the largest vehicle
plus 3.0m"” plying on thar road. 'The lanes shall be separated by a strong divider for up and down
traffic, and the divider shall be adeguatel y lighted and painted with fluorescent zebra-lines at its sides.

226 Where uny part of the road exists above the level of the surrounding area, a strong parapet wall
or embankment, not less than 1,0m wide at the top with sides sloping on ecither side, and of height
not less than the diameter of the tyre of the largest dumper/truck/tipper or light vehicle plying on it
shall be provided and kept maintained to prevent any out of control vehicle getting off the road and
tolling down. Dumping of mud or overburden shall not be treated as parapet wall.

2.3 Spoil banks/overburden dumps

2.3.1(a) Spoils, overburden or debris shall be dep

osited at places belonging to the mine and duly
approved by the manager n writing. -

(b)  Spoils, overburden or debris shall not

be deposited, bencath transmission, telephone or power
lines or near any other public structure. .

2.3.2 (a) The spoils, overburden or debris shall not e . 1
road, other public works o other structures of be deposited within 45m of a railway line, public

permanent nature, not belonging to management.
(b) A suitable fence shall be erected per

buildings or structures not belonging to the

ween any railway line, other public work! .or road, ot
to prevent un-authorised persons from a

management, and the { - WOIER.L
PProaching the spoi] ban oc of every active spﬁﬂba.uk 50 as

2.3.4 No person shall, or shal} be : :

g pemmitied 1o g . ; .

be endangered from material rol; pproach the toe of an active spoil bank where he may
also be displaycd. ing down the face, Suitab po

le waming signs at conspicuous places shall

=

70.0 GENERAL LIGHTING:

710 Adequate genera) fighy; .
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05.07.1975, Part-11, Section 3(1) (reproduced in DGMS (Legis.) Circular No. 3 of 1976), issued

under Regulation 148(2) of the CMR, 1957, shall be provided at all opencast workings, haul

"h‘;tds. dump yards, sumps and other working places for working the mine beyond day-light
rs.

7.2.0 Dlumination surveys at interval nat exceeding 30 days shall be conducted at all work places to

ascertain that stipulations of Govt. Notification No.GSR-829 dated 18.6.75 are being met with,

7.3.0 Sultable searchlights shall be provided to the concerned mine officlals for better supervision at
night,

7.40 Where natural light is insufficient, arrangements for general lighting of the work piace shall be
made during working hours.
9.00 PRECAUTIONS AGAINST DUST:

9.1.0 Adequate arrangements to allay dry dust by wetting shall be made during operation of
driling, loading, unloading, crushing, dressing etc., and also, on haul roads and benches
where mobile HEMM, trucks and dumpers operate. The directives contained in D.G.M.S
(Tech.) Circular No. 16 of 1975 should be complied with.

9.2.0 Al drills shall be provided with wet drilling arrangement and It shall be maintained In efficient
working order. No dry drilling operation shall be carried on.

9.3.0 Dust survey shall be carried out once in every quarter and a copy of the same shall be
submitted to this Directorate.

10.0.0 PROTECTION OF WORKERS AGAINST NOISE & VIBRATION:

10.1.0 Sultable steps shall be taken by all appropriate means to reduce the exposure of workers to

excessive noise and vibration. To ensure this, the requirements of D.G.M.S (Tech) Crcular Na.
18 of 1975 shall be complied with.

11.0.0 PROTECTIVE EQUIPMENT:

11.1.0 Every person working in the mine shall be provided with, and shall use, helmet and protective
footwear of a type approved by the Chief Inspector of Mines.

11.2.0 All the persons employed beyond daylight hours in opencast workings, dump yard, CHP, etc.
shall be provided with, and shall use, fluorescent Jacket and helmet with fluorescent band,

30  Supervision :

3.1 A person, passessing  First Class Mana
Metalliferous Mine Regulations, 1961, shall be ap
HEMM shall be suspended in the ubsence of the

ger's Centificate of competency granted under the

pointed as the manager of the mine. Deployment of

Manager with aforesaid qualification.

32 Adequate number of supervisors including duly qualified - .

appointed in each working shifls 1o assist the uﬁmgi:l The MS :;;:I}cn[::nd Mmm l\(hl;;:: :hh:li: :ec

responsible (0 ensure compliance of stipulations of conditions governing grant of ths pemmision id

ather provisions of the Regulaions, Rules, bye-laws, orders, and circulars tssued fromt o 1o ine, a5

may be applicable.  They shall also supervise transport and load; i b

contractor(s), if any. ‘ Ing operations being done by
Py

4



3.3 The Manager shall not manage more than one mine.

34 Noore dressing/handling/processing plant is attached with the min.

3.5 Manager shall in particular -
(®)  make frequent inspections for evidence of slides or of material that may slide or roll from the

high wall (including the face and sides) or spoil-bank; L. i
(b) not allow any person to work under overhanging ledges or wherc there is evidence of slides,

until such danger has been removed; ' DL i : .
ensure that every person engaged in dressing operations on high walls/sides is provided with,

and uses, a safety belt of a type approved by the Chief [nspector;

(c)
ensure that all loose material is removed from high wall/side before persons arc engaged there;

(d)
and

(¢}  ensure that parapet walls along truck roads are properly maintained.

4.0 SHOTFIRING

12.1.3 A proper record for every blast, showing blasting parameters like hole size, spadng, burden,
depth of holes, number of holes fired in the round, charge/hole, charge/delay and total

charge of explosives fired in the round, with a rough sketch showing the drilling and firing
pattern shall be kept maintained In a bound paged reglster kept for the purpose by the
blasting in-charge (an Assistant Manager) and shall be countersigned by the Manager on

every entry.

4.1.0 PRECAUTIONS WHILE DRILLING

4.1.1. The position of every deep-hole to be drilled shall be distinctly marked by the mine
' foreman so as to be readily seen by the Drillers.

412

(i) No drilling shall be commenced in an area where shots have been fired, until the
blaster has made a thorough examination at all places, including remaining butts of
old deep-holes, for unexploded charges that the drill may strike,

(i) Nodrill or bore rod or pick shall be inserted in butts of old deep-holes.

4.1.3 No person shall be pemitted to remain within a radius of 20m or within 60 m. on the

same bench where charging of holes with explosives is being carried out,

42 Transport of Explosives :

4.21. Where explosives are transported in bulk for -
precautions shall be taken :- deep hole blasting the following

Transport of explosives from th - - . Y ,
shal ot be done except T;:T lt If Magazine to the priming station or the site of blasting
B el e s o ko oy S ot
Use in one round of shots The e i
. xplosives shall be

m__:y,



transported to the site of blastng not more than S0 minutes before the
commencement of charging of the holes.

4.2.2(a)No mechanically propelled vehicle shall be used for the transport of explosives

unless it is of a type approved in writing by the Chief Inspector provided that a Jeep or
Land Rover may be used for the transport of detonators from magazines to ‘priming
stations' subject to the following conditions .-

(i) Not more than 200 detonators are transporied in a vehicle at a time;
(i) The detonators are packed suitably in a wooden box;

(i) The wooden box containing detonators is placed inside an outer metal case of
construction approved by the Chief Inspector;

(iv) The outer metal case shall be suitably bolted to the floor of the vehicle or

olherwise fixed in a wooden frame so that the container does not move about while
the vehicle is in motion; and

(v) No person shall ride on the rear portion of the vehicle.

(b) Every vehicle used for the transport of explosive shall be marked or plaf:nrded on

both sides and ends with the word "Explosives” in white letters not less than 15
centimeters high on a red back ground.

(c) Every mechanically propelled vehicle transporting/explosives shall be provided
with not less than two fire extinguishers (one of carbon tetrachloride type for

petroleum fire and the other of carbon dioxide under pressure type for electrical fire)
suitably placed for convenient use.

4.2.3( a) The vehicle used for the transport of explosives shall not be overloaded and In no

424

case shall the explosive cases be piled higher than the sides of its body.

(b) Explosives and detonators shall not be transparted in the same vehicle, at the
same time.

(a) No person other than the driver and his helper ( not below 18 years of age) shall
fide on a mechanically propelled vehicle used for the transport of explosives.

(b) A vehicle loaded with explosive shall not be left unattended.

(c) The engine of a vehicle transportin

explasives sh '
set securely before it is unloaded or le o neah e Stopped and the brakes

ft standing,
(d) A vehicle loaded with explosives shall :
shall not be parked in a congested pla c: not be taken into garage or tepair shop and

(e) A vehicle transporting e

xplosives shal . 5
the only when s engine ' stopped shall not be refuelled except in emergencies and

s and other precautions taken to prevent accident.



(f) No trailer shall be attached to a vehicle transporting explosives.

4.25 (a) Every vehicle used for the transport of explosives shall be carefully inspected once

4.2,6.

427.

430

4.3.1

4.3.2

in every 24 hours by a competent persons to ensure that :
(1) Fire extinguishers are filled and in place;
(i) The electric wiring is well-insulated and firmly secured,

(i) The chassis, engine and body are clean and free from surplus oil and
grease;

(iv) The fuel tank and feed lines are not leaking; and
(v) Lights, brakes and steering mechanism are in good working order.

(b) All report of every inspection made under sub-clause (a) shall be igned and dated
by competent person making the inspection.

All operations connected with the transport of explosives shall be conducted under the
personal supervision of a foreman solely piaced in charge of blasting operations at the
mine.

The biaster shall personally search every person engaged in the transport and use of
explosives and shall satisfy himself that no person so engaged has in his possession
any cigarette, 'biri' or other smoking apparatus, or any match or any other apparatus
of any kind capable of producing a light, flame or spark.

GENERAL PRECAUTIONS DURING SHOTFIRING.

(a) Shots shall not be fired except during the hours of day light. All holes charged on
any one day shall be fired on the same day.

(c) As far as practicable the shot-firing shall be carried out either between shifts or
during the rest interval or at the end of work for the day.

Durinf the approach and progress of an electric storm, the following precautions shall
be taken: -

(a) No explosive, particularly detonators shall be handled.

(b) If charging operations have begun, the work sh isc -
has passed. all be discontinued until the storm

(c) If the blast is to be fired electrically, all : :
possible, placed in the mouth of the hohlfés | exposed wires shall be coiled up and if

metal plate. kept covered by something other than a

(d) All wires shall be removed

as o prevant the charge being from contact with the steel rails of a haulage tracks so

exploded prematurely by a local strike of the lighting.
P ST



4.3.3 (a) Precautions with

regard to taking sheller, etc. as laid down in Regulation 184 of the
Metalliferous Mines

Regulations, 1961 shall be taken.

(b) Nomithstandmg what is contained in Metaliferous Mines Regulation 1961: no
person other than blaster and his assistants, if any, shall be permitted to remain within

a radius of 20 meters or within 60 meters on the same bench where charging of holes
with explosive is being carried aut.

4.34 Notwithstanding anything contained in the Metalliferous Mines Regulations, 1961, the

preparation of charges and the charging and stemming of holes shall be carried out

under the personal supervision of foreman who shall fire the shots in deep-holes
himself.

40 Deployment of HEMM

4.1  Design aspecis of Lquipments:

1.1 Every machinery or vehicle shall be provided with efficient warning devices, front and rear
lights, and efficient brakes.

412 Every shovel, excavating/loading/digging machine shall be so designed as to afford the
operatnr clear and uninterrupted vision all around and shall be provided with a retracting ladder, a

portable lamp for emergency in case the machine is deployed beyond day-light hours, and suitable
pontable fire extinguishers.

4.1.3  The operator's cabin of heavy earth moving machinery shall be well designed and substantially
built so as to ensure adequate protect

ion 1o the operator against heat, dust, noise etc. and at the same
time provided adequate safety to th

¢ operator in the event of overtuming of heavy carth moving
machinery. A seat belt for the safety of the operator shall be provided,

4.2 Maintenance of Equipment

4.2.1 [f the engineer, mechanical foreman or othe
any defect in any machinery, the said machinery sha

4.2.1

t competent person making an inspection notices
Il not be used until the defect has been remedicd,

Any defect in machinery reported by its operator shall be promptly attended to.

4.2.2  Any machine found to be in an unsafe operating condition shall be tagged at the operator’
position *OUT OF SERVICE DO NOT USE' and its use shall be prohibited unf;s]g the unsafe eonditiL:
has corrected.

4.23  All repairs 10 a machine shall be done at a locati i 1 s

persons engaged on repairs. on which will provide a safe place for the



4,2__5 A{]}. machincry, equipment or part thercof which is suspended or held apart by use of slings,
hoists or jacks shall be substantially blocked or cribbed before men are permitted to work underneath

or between such machinery, equipment or part thercof.

4.2.7 Al repairs of a machinery or vehicle shall be done at properly laid repair sheds and workshaps
S0 85 10 enswre: due protection to work persons deployed at those places from the movement of heavy
carth moving machinery.

4.2.8  Lvery place of drilling and carth moving machinery or equipment and every truck, dumper etc.
shall be maintained in good and safe working condition.

43 Schedule of muintenance:

43.1 The code of instructions furnished by the manufacturers in the matter of maintcnance o
various machinery and vehicles and preventive maintenance schedules for cach type of machinery and
vehicle shall be strictly followed. oy g

43.2 Every machine in use shall be thoroughly inspected once at least in every A by
competent person. Any damaged or worn out parts shall be replaced immediately.

43.3 A report of every inspection made under clause (4.3.2) shall be recorded in e bound paged
book kept for the purpose and shall be signed &dated by person making the inspection.

43.4  Every machine and vehicle shall be allocated at least one day in every week for mail:umance.
Before the machine or vehicle is sent out for work afier maintenance, it shall be thoroughly inspected
by the Engineer or mechanical foreman or other competent person, appointed by the manager in
writing, who shall satisfy bimself that the machine or vehicle is mechanically sound and in efficient
working order.

4.3.5 A repornt of every inspection made under clause (4.3.4) shall be recorded in a bound paged
book kept for the purposc, and shall be signed and dated by the person making the inspection.

44 :':ngm:':f&rion of machinery and vehicle at the heginning of every shift:

44.1 At the commencement of every shift, the engineer or mechanic or foreman or other authorized

competent persons shall personally inspect and test every machine and vehicle paying special attention
to the following details:

(2) that the brakes and the hom or other warning devices are in working order;

(b) if :Ihe vehicle or machinc is required to work after day light hours that the lights are in working
order.

442 He shall not permit the vehicle or machine to be taken out for work i
: it s n
vehicle unless he is satisfied that it is mechanically sound and in efficient worki g"; :il:" he drive the

443 He shall also maintain a record of every inspection in a bound

Every entry in the book shall be signed and dated by the person maki paged book kept for the purpose.

ng the inspection.
5.0  Safety features to be provided on dumperstippers, excavators, dozers and drills

5.1 Dumpershippersirucks: Followi
tippers/irucks: owitg safely feawres shall be provided in dumpers/

(a) efficient fail-salc service brake, and a narkine
(b) cﬂic::cnl uccondalry bruke so that the uﬁk;&:ﬂ:ﬁi:‘ '
of failure of service brake, Mper can be stopped in an emergency, or in the event

9 s "ol
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()

(d)

(e)
0]
()
(h)
(i)
i)
(k)
1)

(m)
(n)
(0)
(n
(q)
(r)

(s)

(v)

(u)
(v)
5.2

an efficient speed retarder or an exhaust brake to keep in check the speed of the vehicle dunog s down-
gradient travel,
proper seat equipped with scat belts of a type prescribed by the manufacturer for driver, und separae
scal(s), also duly cquipped with seat belts, for person(s) cther than operator/driver, if such person{s)
authorised 10 ride in the dumper/truckAipper, :
a substantially strong cabin guard extension over the driver’s'operator’s cabin. .
alarm and an indicator to wam the operator that the truck/tipper/dumper body is still in lifted position
rear view mirrors of adequate size on either side of the vehicke, ) .
blind-spot mirrors to enable the operator to have clear visibility of blind area in and around the
dumper/truck/tipper, .
automatically operated audio-visual alarm of an approved type which gets switched on no sconer the gear
lever is shified in “reverse™ position;,
cfficient hom & side indicator lights, .
efficient head-lights & il lights, o the truck/tipper/damper is required to work beyond day-light hours,
auto dipping system o reduce glare on the eyes of the operator when approaching other
trucks/tippers/dumpers during night operation L )
blinking type of hazard warning lights on ali sides of the truck/tipper/dumper which, imespective ?f
engine's running can be switched on in casc the truck/upper/dumper breaks down or is
stopped/stationcd/parked on haul road or in operational arca of other truck/tipper/dumper/equipment,
retro reflective reflectors on all sides, .
speed limiting Jevice, mechanical or electronic, to restrict the speed of the dumper/tipper/ truck to
maximum as fixed by the manager,
propeller shafi guard,
fire resistant hydraulic hoses in hot zones,
[ire-resistant sleeves/conduits housing electrical cables/wires,
mechanical steering locking to prevent untoward movement of steering wheel and tyre for safety of
persons attending the dumper/tipper/truck whilst its engine is rusning,
mechanical type anti-collision device, such as tail-gate protection. bumper extension, etc., 10 protect
opertor from head on and head to tail collision,
proximiry waming device to alert the operator when approaching other trucks/tippers/ dumpers and to
indicate persons working in the proximity.
fire extinguishers/fire-fighting equipment

Excavators/shovels/back-hoe & other loading/digging equipment: Following safety feature

shall be provided in excavators/shovels/back-hoe & other loading/digging equipment:

(a)
(b)
(c)
(d)
(e)
()]
®
(h)
»

@)

(k)

[{}]

{m)
(n)

All functions cut-ofY switch,

Swing Motar brake (in case of shovels),

Fire resistant hydraulic hoses,

Firc-resistant sleeves/conduits housing cables/wires,
Turbo-charger guard,

Seat belt of a type prescribed by the manufacturer at

Vent valve on top of hydraulic tanks, DRSS,
A bafTle plate between hot zone and cold zoge,

Provisions for limiting hydraulic cylinders (stoppers)

all other warning devices prescribed by the manufacu.m:r

Front and rear lights of adequate intensity to render ad ‘
machine if the machine is required to work beyond day-li

Blinking type of hazand waming i o5 S
running can be switched on ing:a:eh ttsh: nm:lt!hsi:aiﬁb;f kthes dHEMM which, imespective of cagine’s
i sl ows o Syt P
An efficient portable fire extingui .
A portable lamp for use in m‘:};’g P:]:C':d s lo be wi
be used beyond day-light hours: Y the aperator, u

equate illumination within working area of the

thin easy reach of the operator.
nless the loading equipment is not intended (o
-

2
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5.3 Dozers & road praders: Following safety featurcs shall be provided in dozers & road graders:
(a) Roll-over protection,

b hre resistant hydraulic hoses,

(©)  Fire-resistant sleeves/conduits housing cables/wires,

(d)  Turbo-charger guard,

(¢)  Seatbelt of atype prescribed by the manufacturer nt operator's scat,

() Abaffle plate hetween hot zone and cold zone, . .

(g) Front and rear lights of ndequate intensity to render ndequate illumination within working area of the
machine if' the machine is required to work beyond day-light hours, . . - .

(h)  Blinking type of hazard waming lights vn all sides of the HEMM which, irrespective of engine’s unning
can be switched on in case the machine breaks down or is stopped/stationed/ parked in operational area of
other HEMM, il G

(i)  Anefficient portable fire extinguisher so placed as fo be within easy reach of the operulor.

() A portable Igp for use in Cmf:’gmc)- byt:hc operator, unless the loading equipment is not intended to be
used beyond day-light hours:

54  General:

54.1  Anapproved type of fire suppression system shall be provided in all equipmenls.

542 The stability test of HEMM shall be carricd out at least once in year and after every major over
haul by an independent agency.

543  All cranes and overhead crane shall be subject to proof load test and NDT test once in & year
from a competent authority.

S.4.4 Al prassurc vessels/air receivers shall be subjected to hydraulic and NDT test and shall be
carried out by a competent authority. -

545 A code of practice for installation operation and maintenance of all equipment shall be
prepared and implemented before putting the equipment to use in mine.

5.4:6 The layout of the workshop shall be required as per DG's Circular No. 8 of 2003.

6.0  Operation of machines:

6.1(a) Every heavy carth moving machinery (dumper/tipper/truck, excavator/shovel/ back-hoe,
loading/digging equipment, dozer & drill) shall be under the charge of a competent person (hercin
called the “operator’) authorised in writing by the Manager.

(b)  Operator/driver of cach HEMM shall be selected from amongst persons possessing requisite
qualifications. The selection process shall comprise a test to check driving/operating skill, aptitude,

health and oral examination of the candidate by a competent selection committee. The selected person
shall be trained and their competency shall

be cvaluated by u board constituted by the mining
company.

(c)  All operators of HEMM shall und

ergo regular ch . . . "
knowledge and health once in every five ye. 8 regular checks o test thelr driving/operating skill,

m!
6.2 To prevent unauthorized driving, a system

cabin key always remain with the driver/operator or!ha“ o e whereby the ignition key and/or

with specifically designated competent person.
6.3 No person other

than the ope -
autherized in writing by 1 operator or his

_ helper if any or th 30
he manager shall ride on o shovel or drailine. e

2y~
1



4 v .
6. No person shall be pemitted 1o ride in the bucket of a shovel.
6.5 Electrical cables, if anv o
falling socks v by an - Wany, shail be faid in such a manner

; that they are not endangered either by
¥ mobile equipment. ’ R }
6.6 Excavator/shovels hac; i -
[ K‘h | T /di
the bank as soon ag it js fy - et l0ading/digging equipment bucket shall be pulled out of
6.7

When not in operation. the bucket shall be pulled out of the bank.

6.8  When being operated in soft or unsuble ground, every excavator/shovel/ back-hoe,
Ioadmgjdigging equipment shall be supported by heavy planks or poles so as to distribute the load of
the machine over larger area and 1o prevent any danger of the HEMM over-tuming.

6.9  Whennotin use, the excavator/shovel’ back-hoe, loading/digging equipment shall be moved to
and st00d on stable ground.

6.1 : If more than onc excavatori/shovel/ back-hoe, loading/digging equipment is in use in any arca,
cither

on the same bench or on different benches, the machines shall be so spaced that there is no
danger or accident from Mying/falling objects from onc machine to the other.

10 Dutles of Machine opcrators:

7.1 At the commencement of every shift, the operator shall also personally inspect and test the
machine, paying special attention to the following details.

(i)  That brakes and every wamning device arc in working order; and
(i)  If the machine is required 1o work afler day-light hours, lights are in working order.

7.2 He shall not take out the machine tor work not shall
satisfied that it is mec!

73 The operator shall not operate the machine when persons are in such proximity as to be
endangered.

he operate the machine unless he is
wanically sound and in efficient working order

74 He shall not swing the bucket of shovel over passing haulage units. While the trucks/
dumpers/tippers are being loaded, he shall swing over the body of the truck/dumper/ tipper and not
over the cab, unless the cab is protected by a substantially strong cover,

7.5 The operator shall not allow any unauthorized person to ride on the machine.
8.0  Operation of Truck. Dumpers and other Vehicles:
8.1

82  No person other than the driver
manager shall ride on a truck/tipper/dum

trackless equipment.
83  No person shall or shall be perminted 10, ni $ .
truck/tipper/dumper and other shosled ekl s 0, ride utn the board/cabin platform of & running
84 Asfaras possible, loaded trucks/tip

pers/dumpers shall oot be reversed on gradients.

(‘:—‘7“_.4-:



8.6  Standard Traffic Rules shall be ado
dumpers. Code of Traffic R
ment of all truck/tipper!d
displayed at relevant pla

8.7 When not in use, every truck, tipper or dumper or other wheeled trackless machinery shall be
moved to and parked ar proper parking place(s) which shall be on level ground and away _fwm
working area of other mobile equipment. The truck or dumper or other wheeled trackless machinery
shall not be parked at a place where it cannot be observed.

pted and followed during movement of all trucks and
ules framed by the Manager shall be adopted and followed during move-
umper and other wheeled trackless equipment. They shall be prominemily
ces in the opencast workings & on truck/dumpers roads.

88 No person sfml!. or shall be permitted to, work on the chassis of a truck or dl.lmPCl'_. }vilh _ﬁhc
body in a raised position unless the truck or dumper body has been securely blocked in position. The

hoist mechanism shall not be depended upon to hold the body of the truck or dumper in a raised
position.

8.9 No person other than those authorised shall be permited to enter or remain in any dumping
yard, loading and unloading points and tuming points.

- 810 In respect of every truck/dumper or class of truck/dumper, the maximum load to be hauled

-

shall be determined and notificd to operators/drivers by the Manager. Speed limits at which such
loads can be hauled shall also be determined and fixed by the Manager, depemhl.lg.nn the road
gradient, direction of movement, road construction etc., and notices/sign boards specifying the same
shall be posted along the haul road at appropriate places/sections.

8.11  When not in use every truck/tipper or dumper shall be moved to and stood on proper parking
places.

9.0 Duties of Truck/T ipper/Dumper Operators:

9.1  Before c;:mnuncing work, the driver/operator shall personally check the dumper/ truck/tipper
* for 0il(s), fuel & water levels, tyre inflation, and general cleanliness, and shall also test the vehicle,

paying special attention to the following details ;

(8)  thatall brakes, speed retarder, and stecring system are in proper working order;
(b)  thatall safety features and warning devices are in working order;

(c)  that automatically operated audin visual reversing alarm are in working order;
(d)  blind spot mirrors and rear view mirrors are provided;

()  thatall lights including hazard lights are in working order, if the vehicle is required to work
after day-light hours.

(@) T op e vehicle for work nor shall he drive the vehicle
he is satisfied that jt is mechanically sound and i cfficient working arder. e

(b)  He shall wear the seat belt befo
il'so suthorised 10 ride the vehicle, are

94 Thedriver shall ensure that parkj

2.5) ‘The driver shall handle the 1 veloe topping the engin.

.w’ipperfdumpcr carcfully ang keep it under control at all times.

in low genr gng apply retard brakes 50 that minimum of braking

c“-v-;,?‘,p"'
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(M He shan not dr:
atempt 1o overtake an

L, shall avoid i .

; 1stractions ang :

pass it safely wi her Vehicle unlesg e . N shall drive defensi

Sitiin, Hc}' :h:llliu;;; g:;eccdmg the speed “:1}.:: IL;;"{!:::‘IH}- arca enough ahe:d"?:‘g:‘:;rl: teh;:';ll ::‘

the other vehicle until he‘:::;dr::‘!‘b"‘; waming signa| hcrgl;:aoﬂ::cna:kli: rmc? f:ﬂﬂ et o“r

eived a proper nudible s; ) gand s not attemnpt to

_ ignal in reply, -

©)  Whe ‘ .

the audible “:_moac_hmg a loading/digging cquipment, the dri
. UNg Signal and gha|| not attempt t : :

proper audible slgnal in “'Pl)’. Pt to pass the siri

ive 1o fuy
other vehiel

ver of the truck or dumpér shall sound

Pping equipment until he has received a

(d)  Before crossi i -

the road or railway lirr:g- a rga_d ot railway line, he shall reduce his specd, look in both direcl- ions along
¢ and shall proceed across the road or railway lin¢ only if it is safe to do so.

rate the fruck or dumper in reversc unless he hasa clear view of the area

has the assistance of a ‘spolter’

o ! § duly authorized in writing for the purpose by
He shall give an audible waming signal before reversing a truck or dumper.

(¢)  He shall not ope
. behind the vehicle or he
the manager,

Q]

H'c shall not drive ‘nose 1o rait’ particularly behind a vehicle with twin rear wheels from which
A stone piece wedged between the tyres may fly back into the windscreen of his vehicle.
(8)  He shall sound audible wamning while approaching blind comers or any other points where
person may walk in front uncxpectedly.

9.6  The driver shall see that the vehicle is not overloaded.

9.7  The driver shall not allow any unauthorized person to ride on the vehicle. He shall also not
allow more than the authorized number of persons to ride on the vehicle.

9.8  The driver shall not allow any person to ride on the running board of a truck/tipper or dumper.

9.9  The driver shall not attempt to overtake another vehicle unless he can see clearly far cnough

ahead to be surc that he can pass it safely. He shall also sound the audible warning signal before
overtaking.

10.0  Dutles of Mechanics, Fitters and Engineers:

10.1 At the commencement of every shift, he shall personally inspect and test every machine and
vehicle paying special attention to the following details:
(a) that the brakes and the waming devices are in working order;

(b) if the vebicle or machine is required to work after day-light hours, that the lights are in
working order.

10.2  He shall not permit the vehicle or machine to be taken out for work nor shall he drive the
vehicle unless he is satisfied that it is mechanically sound and in cfficient working order.

10.3  The mechanic/fitter/engineer shall maintain a record of every inspection in a bound paged

book kept for the purpose. Every entry in the book shall be signed and dated by the person making the
inspection. .

1.0 Additional duties of engineer in-charge of HEMM/FEquipment:

V1.1 During each shifl, the HHEMM, machines, equipments & accessories deployed in the mine,
including ones deployed through contractual g

encies, shall be placed under the charge of such
".}‘:ff
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number of qualified and ex

po perienced enpinee
examinatton, and m gineers as gre

antenance in a safle working order,

11.2 During his shiil the cngincer(s) shall -

dequate to effect their adequate inspection,

(a) tnspect & examine machines, equipme :
' nts and : : ‘ !
sound and safe working order. lip accessonies, and satisfy himself that they are in

(b) notallow any machine, cquipment to be used

(.‘(f ensure that every machine/equipment/accessory is used in a safe and eficient manner ‘
(d) ensure  that t:'ach Operation/activity conceming repair, maintenance and operation of
machinery/equipment is carried on in a safe and efficient manner,

if it is found defective.

120 Testing of brakes of dumpershippers/trucks/mobile HEMM

12.1  Brakes of every truck, dumper and any other wheeled trackless machine shall be tested atlcast
once in two wecks, in 2 manner as indicated below :

(@)  SERVICE BRAKE TEST: The brake shall be tested as specified by the manufacturer of the
vehicle or shall be tested by running it on a specified gradient and speed when fully loaded. The
vehicie should stop within a distance as specified by the OEM when the brake is applied, which shall
be obtained from the manufacturer of the vehicle.

. (b)  PARKING BRAKE TEST: The parking brake shall be capable Eo hold !ht.: Vchiclcagor a
period of at least ten minutes when it is fully loaded and placed at the maximum gradient of roadway
on which it is permitted to ply.

122 A record of every such test carried on every dumper/truck/tipper/other mot?ile HEMM shall be
kept maintained in a bound paged book which shall be signed by the person carrying out the tests and
shall be countersigned by the engineer and the manager. In case any defect in braking system is
observed in any equipment/HEMM, such equipment/HEMM shall be taken off from operation and
record thereof shall be kept maintained. - ’

13.0 Misceila:rleaus.'

13.1  Trucks, tippers and other heavy vehicles, not belonging to management shall not be allowed in
the mine premises without a valid pass issued by the manager or competent person authorized for the
purpose. Before the pass is issued the mine engineer/competent person shall check the roadworthiness
of such vehicle. In order to check the entry of such vehicle in the mine premises, properly manned
check gate shall be provided at the mine entrance where the record of entry & exit of cach vehicle

shall be maintained. At the chieck gate the license of the drivers shall also be checked for eliminating
the possibility of unlicensed persons driving the vehicle.

13.2  Persons engaged in surface operation and in particular the contractor’s workers shall be
provided closer and competent supervision,

13.3  All persons engaged at any work within the mi i be
provided relevant training and other i in¢ premises through the contractors shall

. . other job related bricfings and that the drivers of the vehicle belonging
f.‘{.;"%mzfmﬂmﬂ the mine premises have additionally been explained the salient provisions of

13.4  Each and evc ion. i .

> Ty operation, including th

by outside a ing tac o
pis Bency, shall be placed

peration carried out through contractor's workes or

under the charge of a competent supervisor, duly appointed and
0"‘1}/‘/" ‘
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13.5(a) The Manager shall issuc to cvery Driver/Operator, Supervisor and Mine Official connected

with the use of _Hcav;.,t Eurth Moving Machinery, a copy of rules/regulations, orders made there-
under and guidclines listed in this permission governing his dutics, in a language understood by the
person concerned.  The Manager shall also frame code of practices for each operation and copy of the
same shall also be handed over to all concemed in a language understood by the person concemed.

(b) ’Thc_Man;.chr .rmd the Engincer shall be responsible to ensure that all the precautions :’::
guidelines listed in this permission are strictly followed by all concerned. It shall be the dl-l:’y o
statutory persons to enforce the stipulations of this permission, and codes of practices so framed.

13.6 Manual workers shall not be employed on any bench where HEMM is deployed of onllhe‘neﬂ:
lower bench. Manual workers shall be employed only after withdrawal of HEM! and.ons)' :;f o
places where benches conform to the requirement of Regulation 106(1), 106(4) end 106(5)
Metalliferous Mines Regulations, 1961.

13.7  All the precautions and directives given in DGMS circulars issued from time 10 {
compiled with.

14.0  Please note that this permission is subject to the follo wing additional cond!{ia{ll;, J—
14.1 Inthe event of any change in the circumstances connected with this pcrmissio e wial

e 3 ‘ i i the mine,
which is likely to cndanger the life of persons employed in the mine OF . intimation
operations for which this permission has been granted shall be stopped forthwith and

£8 i i without
thereof shall bs sent to this Directorate. The said mining optration shall not be resumed
express and fresh permission in writing from this Dircctorate.

ime shall be

pcrmission/cxcmption has been

142 If at any time any one of the conditions, subject to which this hall be deemed to have been

granted, is violated or not complied with, this pcrmission!cxcmption s
revoked with immediate effect.

143  This permission/exemption may be amended or withdrawn at any time if con.'.ide. ;

in the interest of safety and is being issued under Regulation 106(2)Xb) of the !wcudhﬁ;mm Mines
Regulauons, 1961, only, without prejudice to any other provisions of law, which may be or may
become applicable at any time.

144  This Dircclorate shall be informed as soon as the mining operations are commenced in

accordance with the above permission/exemption. Intimation sbout completion of the mining
operations should also be sent promptly and in any case not later than one month thereof.

150  Unless renewed, this permission/relaxation shall be valid for a period of S (five) years from
the date of Issue of this letter, .

e m s - '—:)j:' ‘\’-\:__/'
{2‘-____.._-—-——-—
§/0
(e )
U e M
SR &, 3yarin
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ANNEXURE-_A.....

Brief note on hydrogeological conditions arou.nd M/S
Shree Cement Limited (SCL) Andheri Deori, P.S.

Masuda, District Ajmer

Location:- Shree Cement Limited Plant site is located around the 0Village
Andheri Deori Block Masuda between 74°23°38” East longitudes & 26704°39
North latitudes and 7 Km. away of Southeast of Beawar town.

Topography: - The land is generally flat and the natural drainage system of the
area and runoff generated does not cause any flooding or silt ration.problem

city

Rainfall :- The average 10 Year annual rainfall are as follows.

Annual Rainfall (mm)
2012|2013 |2014 | 2015 [2016 [2017 [2018 [2019 [2020 [2021
572.0 |401.0 | 541.0 | 410.5 | 604.0 | 546.5 | 359.5 | 696.0 | 404.5 | 782.0
The average 10 Year Rainfall is 531.70 mm.

Hydrogeology :-

The main water bearing formation in the block are Schist and Gneiss
and has been divided into two potential zone namely Sc and Gn
covering an area of 183.44Sq km and 633.56Sq km respectively. The
depth of water level of Village Andheri Deori Pz Site is 16.10m.
below ground level during pre-monsoon and 6.30m. during post-
monsoon period and the fluctuation of Pre & post Monsoon 2021 is
9.80 m. The average Ground Water discharge of area with pump sets
is 55,000 litres per day and 40,000 litres per day without pump in both
the zones. The quality is potable and is below 4000 ms/cm at 25C..

As per latest Ground Water Assessment Report As on
31.03.2020 the stage of ground water Extraction in zone-“SCO1”’ is
145.70 % and in “GNO1” is 90.38 % and overall block is 104.35%
& falls under Over Exploited Category.



Geology:-

General geological setting of the area

Recent & Alluvium & wind blown sand

Sub-Recent

Intrusions Sendra-Ambaji-granite,

gneiss & migmatites

(Erinpura granites 800-1500 million years)
Delhi Super ~ Kumbhalgarh ~Calc-schist, calc-  gneiss, marble,
Group group granite, biotite schist, quartzite’
and mica schist.
Ajabgarh group Quartzite, calc-gneiss, mica-schist
& marble.
Alwar group Metaconglomerate; quartzite

mica -schist.

Unconformity- -
Bhilawra Super ~ Sawar group Dolomite, dolomitic-marble, quartzite,
Group garnetiferous mica-schist.
---- Unconformity
B.G.C. Mangalwar ~ Migmatite, gneiss, mica-schist,

Complex sillimanite, para-amphibolite,

impure marble

Unconformity

Sandmata  Para-gneisses, migmatite, pyroxene-

Complex granulites, marble, ultramafics



Source : GSI
Ground water conditions:- The ground water o

table conditions but at places confineg conditj
hydrogeological formation is schist /Gneiss overlajn by a Small layer of
alluvium. In hard rock areas the movement & occurrence of ground water is

zantfolled U T Sacaidiny p orosity & permeability. The water levels in the

sbove villages measured duting different years 20200 2021 are s bejocs
[Village | Type | Lat. Long. !

A— Water Level In Meter BGL
S \ONfell frs Post | Preg [ pre Post Pre&
2020 2020 Post 2021 2021 Post.2021
2020 Flu
Flu.
Andheri | Pz 26.09409 | 74.38600 *ggrﬁéhgg—*m—* :
Dcori ¥ 0-32 16-10 6.30 9-80

The Pre Monsoon water levels year 2020 were 6.63 meters below ground
level, while in the year 2021 Pre Monsoon water levels is 6.30 meters below
ground level, reflecting a rising trend of 0.33 meter.

More over it is to appraise that there are 163 villages comes under
Masuda panchayat Samittee and to monitor the changes in the ground water
levels in this panchayat Samittee there are 44 selected ground water level
monitoring stations out of this 31 numbers are open wells (large diameter wells)
and 13 numbers are piezometers (small diameter wells). Tt is also an important
fact that 19326 hectare area of the panchayat Samittee is under irrigation
through ground water resources. There are a total number of 13430 ground
water abstraction structures are under operation out of that 5406 number are dug
wells whereas 8024 number of tube wells. The average ground water level in
the Masuda panchayat Samittee is 18.35 meter as observed during pre-monsoon

2021 survey.

Observation of Periodic Pre Monsoon ground water ‘e‘ﬁ'il’:w_f_l\ia_m

Block :-

Pre-Monsoon | Pre-Monsoon | Pre-Monsoon | Pre-
S.No. Block 2011 2015 2020

17.59 14.21 15.93

1 Masuda

b table shows that Masuda Block has been a Slightly Decreasing trend
The above ta

i e.
of water levels in past Decad 3




Ground Water Quality As per Latest Chemical Report;
District-Ajmer

dwater of Ajmer district in general varies from potable to saline. In pre

The Quality of groun
he area Hydro-

2018, total 242 nos. of ground water samples were collected by t
he exact quality of

like pH, Electrical

Conductivity (EC), Total Dissolved Solids (TDS), Sodium (Na"), Potassium (K", Calcium

+2) Chloride (CI"), Sulphate (SO47%), Carbonate (CO3?), Bi-carbonate

monsoon

geologist of GWD for justification of an aquifer nature and establishing t
ground water in the district. These samples were analyzed for parameters

(Ca*?), Magnesium (Mg
(HCOy"), Nitrate (NO3"), Fluoride (F), Total Hardness (as CaCO3), Total Alkalinity (TA as

CaC03), Residual Sodium Carbonate (RSC), Sodium Adsorption Ratio (SAR) and Sodium%
in Regional Chemical Laboratory, GWD, Jaipur

The presence of various chemical constituents in excess quantity in water affects the human

body as well as crops. In India BIS (Bureau of Indian Standards) has prescribed standard
limit for drinking and irrigational purposes.

pH: pH varies from 7.80 to 9.30 with an average of 8.32 shows the ground water is slightly
alkaline in nature. ‘

Electrical Conductivity (EC): This is an irrigational suitability parameter and varies from
260 ps/cm at Narbad Kheda of block Jawaja to maximum 16700 ps/cm at Taragarh of block
Jawaja. An average EC 1920 ps/cm depicts that the ground water is slightly saline in nature.

Block wise distribution of EC levels are shown in table, bar diagram and map shown below



Table 1: Block wise distribution of EC in %

Electrical Conductivity in Different Range ]
S.No. Block
<1500 1501-3000 3001-6000 >6000
I. Arain ;
b 56.52 34.78 4.35 4.35
i Bhinay
80.0 10.0 10.0 0
3. Jawaja
s 93.3 0 3.35 3.35
4. Kekri
' 42.42 51.52 6.06 0
5.
Masuda 3.45 93.1 0 3.45
6. Pccsangon 13.64 81.81 4.55 0
7. Sarwar 55.56 25.93 18.51 0
8. Silora 26.92 53.86 11.53 7.69
9. Srinagar 51.52 2727 12.12 9.09
Bar Diagram: EC
100
0 -
80 e .
60 o
- B
50 8
40 .
20 -
10 - Fj__:l_I,
0 Jawaja . Kekri Masuda Peesangan Sarwar  Silora Srinagar

Arain

Bhinay

m<1500 O 1501-3000

m3001-6000 m>6000




EC Distribution Map based on WQ data Pre Monsoon-2018
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Total Dissolved Solid (TDS): Ground water of district Ajmer is considered as saline in most
of the locations. Water containing more than 500 ppm of TDS is not considered desirable for
drinking purpose. In pre monsoon 2018, TDS varies from minimum 152 mg/l at Narbad
Khera of block Jawaja to maximum 10020 mg/I at Taragarh of block Jawaja with an average
of 1088 mg/l. Ground water of district Ajmer is generally saline in nature and most of the
locations, it was observed in higher side from desirable limits makes the ground water unfit
for drinking purposes. Some areas are found vary saline as the TDS exceeds the level 5000

mg/l. Block wise distribution of TDS levels are shown in table, bar diagram and map shown
below.




Table 2: Block wise TDS distribution in %

T TDS in Different Range
Block <500
501-2000 >2000
Arain 43.48 52.17 435
Bhinay 75.0 20.0 5.0
| 3. Jawaja 51.72 41.38 6.9
4. Kekri 60.61 39.39 0
5. Masuda
0 96.55 3.45
6. Peesangon
9.09 86.36 4.55
7 Sarwar '
44.44 48.15 7.41
8. Silora
65.39 19.23 15.38
0. Srinagar
8 72.73 6.06 21.21
Bar diagram: TDS
120 -
0 +—— ]
o Arain Bhinay  Jawaja Kekri  Masuda Peesangan Sarwar Silora  Srinagar
®m<500 0O501-2000 m>2000
]




TDS distribution map based on WQ data Pre-Monsoon-2018

74.4 74.6 748 _

75.0 75.2 ]
74.0 742

Distribution of TDS in Ground Water of District-Ajmer
(Pre Monsoon-2018)

& I ®
2000

© 8

@ -
|500

2 0 B

TDS in mg/l

i e e §7) g ks ey P
A hes A

292

09

8'5C

74.0 74.2 744 746 748 75.0 75.2

Nitrate: Nitrate in ground water is found in almost all samples due to anthropogenic
activities. Its concentration is largely varies from traces to vary high level. As per ground
water samples collected by area Hydrogeologist, Ajmer and water quality data generated in
regional chemical laboratory, GWD, Jaipur, the nitrate level is observed within
permissible/desirable limits and the ground water is found potable with respect to nitrate
content. The Nitrate concentration varies from minimum traces (01mg/l) at many locations to
maximum 182 mg/l at Tyod of Silora block with average of 40 mg/l. As per BIS limit of this
parameter is 45 mg/l and no relaxation beyond this limit. Block wise distribution of nitrate in
the form of table, bar diagram and map shown below. '



e

Table 3: Block wise Nitrate distribution in %

Nitrate in Different Range
| S.No. | Block e
<45 46-100 >100
- _________—_———____
1. Arain | 56.52 .. 30.44 “‘W-——
. T S
2. Bhinay | 75.0 15.0 100
3. Jawaja ', 66.67 h-__-é_s__ﬁ:;—“— 4.76
7 | Kekn e T e — 16.62
5. | Masuda s 7.14 21.43
6. |Peesangon | 3333 16.67 [L.11
7. | Sarwar 800 | 0 28.0
8. | Silora 191 [ 1739 8.70
9. |Srinagar  60.60 27.28 12.12
Bar diagram: Nitrate
T S T ]
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Nitrate Distribution Map based on WQ data Pre Monsoon-2018
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Distribution of Nitrate in Ground Water of District-Ajmer
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Fluoride: In ground water of district Ajmer, the fluoride varies from minimum 0,02 mg/] at
many locations to maximum 3.92 mg/l at Bandanwara of Bhinay block with an average of
0.96 mg/l indicates that the ground water of the district is found free from fluoride poisoning.

Block-wise distribution of Fluoride levels are shown in table, bar diagram and map shown
below.



Table 4: Block wise Fluoride distribution in %

Fluoride in different range
S.No. | Block  <1.00 1thh?1‘.§i"“‘
1. Arain 86.95 435 8.70

2. Bhinay 90.0 5.0 5.0
3. |Jawaja 100.0 0 0 |
4, Kekri 54.55 6.06 39.39
5. Masuda .

48.35 6.80 44 85
6. Peesangan

40.90 0 59.10
7. Sarwar

74.07 18.51 7.42
8. Silora

69.23 3.85 26.92
9. Srinagar )

30.30 21.21 48.49

Bar Diagram: Fluoride
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Total Hardness: Total Hardness is defined as concentration of calcium and magnesium ions
expressed in terms of calcium carbonate, although some heavy metals such iron and
manganese also cause hardness. Water having hardness less than 50 mg/1 is considered soft.
Total hardness is the combination of calcium and magnesium (as calcium carbonate)
concentrations. TH is varies from minimum 60 mg/l at many locations to maximum 1300
mg/l at Deoria of block Bhinay block with an average of 262 mg/l. As BIS sets 300 mg/l is
acceptable limit of TH which relaxes up to 600 mg/1. '

Calcium varies from minimum 4 mg/l to maximum 287 mg/l at Gagwara of Srinagar block,
with an average of 28 mg/l; while acceptable range is 75 mg/l. Magnesium were ranged in

between 9 mg/l to maximum 213 mg/l at Madarpura Srinagar block, with an average of 47
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mg/l, while an acceptable limit is 30 mg/l and average magnesium concentration exceeds the
acceptable limit.

Sodium and Potassium: The average concentration of Sodium is comparatively higher than
that of Ca and Mg. The sodium values ranges between 14 mg/l to 1150 mg/l in pre monsoon
session with an average of 295 mg/l. The concentration of K shows low value with an
average of 8 mg/l.

Chloride: The maximum permissible limit for Chloride in drinking water is 250 mé/! to 1000
mg/l (WHO 1993). Chloride varies from 21 mg/l to maximum 5069 mg/l at Taragarh of
Jawaja block with an average was observed 447 mg/I.

Total Alkalinity: Total alkalinity is measure the capacity of water to neutralize a strong acid.

It varies from 50 mg/l to maximum 2150 mg/I with an average of 307 mg/l indicates that the

ground water of the district is within acceptable limit. As per BIS, acceptable limit is 200

mg/l and relax up to 600 mg/1.

Water Quality criteria for irrigatibn:

RSC (Residual Sodium Carbonate): RSC is an irrigational suitability parameter. It ranges
from minimum traces at many locations to maximum 28.80 meq/l value with an average RSC
in the ground water of the district was found 2.79 meq/l. Groundwater of the district with
respect RSC in good water class.

SAR (Sodium Adsorption Ratio): The suitability of ground water for agricultural purpose
depends on the effect of the mineral constituents of the water on the soil and the plants, There

is a relationship between the SAR level in irrigation water and the extent to which sodium is
absorbed by the soil the SAR in irrigation water represents the sodium hazard of water. When
SAR lies between 0 and 10, it is called low sodium water, 10 to 18 it is called medium
sodium water, between 18 to 26 high sodium water. As for values more than 26, it is called
very high sodium water. Sodium Absorption Ratio is also an irrigation suitability parameter.
High sodium contents in ground water reduce the capillary action of soil and reduce fertility

of the soil. SAR varies from minimum 0.55 meq/l to maximum 20,74 meq/l, with an average

of 8.79 meq/l.

F_’* Groundwater quality classification for irrigation (as per BIS Specifications)
Water Class EC (ps/cm) RSC (meg/) SAR (meg/l)
Excellent <1500 <15 <10.0
Good 1500-3000 1.5-3.0 10.0-18.0 J
Medium 3000-6000 3.0-6.0 18.0-26.0
Bad > 6000 >6.0 >26.0 j
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Chemical Analysis of Water Sample Collected from Mining Pit of Shree

Date of Water Sample Collection . 14-03-22
Date of Water Sample Examination - 15-03-22
Name of Laboratory Regional Laboratory, PHED, Ajmer
S No | Test Parameters Result —!
01  |pH Value 8.0
02 | Total Alkalinity (as CaC03) mg/| 60
03 | Total Hardness (as CaC03) mg/l 420 -
04 | Calcium (as Ca) mg/I 92
05 | Magnesium (as Mg) mg/I 45.6
106 | Chloride as Cl mg/| 270
07 | Nitrate as NO3 mg/l 14
08 | Fluoride as F mg/| 0.7
09 | Total Dissolved Solids (T.D.S.) mg/l 1260

Conclusion :-

1

In the villages Andheri Deori the trend of ground water levels are
in rising sides shows that there is no effect on Ground Water level
by the extraction of Ground Water for industrial use from Shree
Cement Industry. According to the latest Ground Water Resource
Estimation (as on 31.03.2020) the Masuda Panchayat Samittee is

categorized as Over-exploited and the stage of ground water
Extraction is 104.35%.

- As per the Chemical Analysis of Water sample Collected from

Mining pit dated on 14.03.2022 and available latest Ground Water

Chemical Analysis data revels that there is no change in chemical

parameters of Ground Water in Masuda Block of Ajmer Distrjct.
%
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ANNEXURE-_=-..

[To be published in the Part II, Section 3, Sub-Section (ii) of the GAZETTE OF INDIA]

GOVERNMENT OF INDIA
MINISTRY OF MINES

NOTIFICATION

New Delhi, the 4™ March, 2016

G.S.R. [#].— In exercise of the powers conferred by section 13, of the Mines and Minerals

(Development and Regulation) Act, 1957 (67 of 1957), the Central Government hereby
makes the following rules, namely:-

CHAPTER I: PRELIMINARY

I Short title. and commencement.- (1) These rules may be called the Minerals (Other
than Atomic and Hydro Carbons Energy Minerals) Concession Rules, 2016.

(2) These rules shall come into force on the date of their publication in the Official
Gazette.

2. Definitions.- (1) In these rules, unless the context otherwise requires, -

(a) “Act” means the Mines and Minerals (Development and Regulation) Act, 1957
(67 of 1957);

(b) “composite licence” means a prospecting licence-cum-mining lease as defined in
the Act;

(c) “illegal mining” means any reconnaissance or prospecting or mining operation
undertaken by any person or a company in any area without holding a mineral
concession as required under sub-section (1) of section 4:

Explanation — For the purpose of this clause, -

(a) violation of any rules, other than the rules made under section 23C, within
the mining lease area by a holder of a mining lease shall not include illegal

mining; and
(b) any area granted under a mineral concession shall be considered as an area

held with lawful authority by the holder of such mineral concession, while
determining the extent of illegal mining.

(d) “mineral concession” means a reconnaissance permit, a non-exclusive
reconnaissance permit, a prospecting licence, a prospecting licence-cum-mining
lease, or a mining lease, as applicable;

(e) ‘“railway” and “railway administration” have the meanings respectively assigned
to them in the Indian Railways Act, 1989 (24 of 1989);

(f)  “run-of-mine” means the raw unprocessed or uncrushed material in its natural
state obtained after blasting or digging, from the mineralised zone of a lease
area;



12.

licence or composite licence under the Act and the rules made thereunder, the State
Govemnment may, by order in writing, cancel the licence and/or forfeit in whole or
part, the amount of performance security deposited by the holder of prospecting
licence or composite licence, as applicable, under the Act and the rules made
thereunder:

Provided that no such order shall be made without giving the licencee a
reasonable opportunity of representing his case.

(6) The minimum area for grant of a prospecting licence or composite licence shall not
be less than the minimum area for which a mining lease may be granted in accordance
with the sub-rule (5) of rule 12 and the maximum area shall be in accordance with

section 6 as applicable to a prospecting licence.

Terms and conditions of a mining lease.- (1) Every mining lease shall be subject to
the following conditions:

(a) in addition to the payments to be made by the lessee under Chapter XIII of these
rules, the lessee shall pay for every year, except the first year of the lease, such
yearly dead rent at the rates specified in the Third Schedule of the Act and if the
lease permits the working of more than one mineral in the same area, the State
Government shall not charge separate dead rent in respect of each mineral:

Provided that the lessee shall be liable to pay: (i) the aggregate of royalty in
respect of all minerals; or (ii) the dead rent as specified in the Third Schedule to
the Act prescribed for the highest value mineral, whichever is higher;

(b) the lessee shall also pay for the surface area used by him for the purposes of
mining operations, surface rent and water rate at such rate not exceeding the
land revenue, water and cess assessable on the land, as may be specified by the
State Government from time to time;

(c) the lessee shall commence mining operations within two years from the date of
execution of the lease deed and shall thereafter conduct such operations in a
proper, skillful and workman-like manner. ,

Explanation: For the purpose of this clause, mining operations shall include the
erection of machinery, laying of a tramway or construction of a road or any
other operation undertaken for the purpose of winning of minerals;

(d) the lessee shall not carry on or allow to be carried on, any mining operations at
any point within a distance of fifty meters from any railway line, except under
and in accordance with the previous written permission of the railway
administration concerned or under or beneath any ropeway or ropeway trestle or
station, except under and in accordance with the written permission of the
authority owning the ropeway or from any reservoir, canal or other public
works, or buildings, except under and in accordance with the previous written
permission of any officer authorised by the State Government in this behalf. The
said distance of fifty meters shall be measured in the case of railway, reservoir
or canal, horizontally from the outer toe of the bank or the outer edge of the
cutting, as the case may be, and in case of a building, horizontally from the
plinth thereof;



(e)

)

(8)

(h)

0)

(k)

the lessee shall not, in the case of village roads (iqcluding any Fra:.ick sh({\:’:? in
the revenue record as village road), allow any work_mg to be carried on within a
distance of ten meters of the outer edge of the cutting except with the previous
permission of the Deputy Commissioner or Collector or any other f)fﬁcer duly
authorised by the State Government in this behalf _apd oth_erwnse than in
accordance with such directions, restrictions and additions, either general or
special, which may be attached to such permission;

the lessee shall keep accurate and faithful accounts showing the quantity and
other particulars of (i) all minerals obtained and dispatched from the-mmg and
(ii) waste material excavated from the mine, the number and nationality of
persons employed therein, and complete plans of the mine, and shall allo-w any
officer authorised by the Central Government or the State Government in this
behalf to examine at any time any accounts, plans and records maintained by
him and shall furnish the Central or the State Government with such information
and returns as it or any officer authorised by it in this behalf may require;

the lessee shall keep accurate records of all trenches, pits and drillings made by
the lessee in the course of mining operations carried on by the lessee under the
lease and shall allow any officer authorised by the Central or the State
Government to inspect the same. Such records shall contain the following
particulars, namely:

(i)  the subsoil and strata through which such trenches, pits or drillings pass;

(i) details of any mineral encountered; and

(iii) such other particulars as the Central or the State Government may from
time to time require;

the lessee shall allow any officer authorised by the Central or the State
Government to enter upon any building, excavation or land comprised in the
lease for the purpose of inspecting the same;

the State Government shall at all times have the right of pre-emption of the
minerals won from the land in respect of which the lease has been granted:

Provided that the average sale price as published by IBM prevailing at the
time of pre-emption shall be paid to the lessee for all such minerals;

the lessee shall store and maintain accounts properly within the lease area of the
unutilized or non-saleable subgrade ores or minerals for future beneficiation;

in respect of any mineral which in relation to its use for certain purposes is
notified as a mineral other than a minor mineral and in relation to its use for
other purposes as a minor mineral, the lessee who holds a lease for extraction of
such minerals under these rules whether or not it is specified as a mineral other
than minor mineral in the lease deed, shall not use or sell the mineral or deal
with it in whatsoever manner or knowingly allow anyone to use or sell the
mineral or deal with it in whatsoever manner as a minor mineral:

Provided that if on an application made to the State Government in this
behalf by the lessee, the State Government, in consultation with Indian Bureau
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(m)

(n)
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of Mines, is satisfied that having regard to the inferior quality of such mineral, it
cannot be used for any of the purposes by reason of which use it can be called a
mineral other than minor mineral or that there is no market for such mineral as a
mineral other than minor mineral, the State Government may by order permit
the lessee to dispose of the mineral in such quantity and in such manner as may
be specified therein as a minor mineral;

the lessee shall, in the matter of employment, give preference to the tribals and
to the persons who become displaced because of the taking up of mining
operations;

the lessee shall restore, to the extent possible, the landform affected by mining
operations;

the lessee shall comply with the provisions of Act and the rules made thereunder
including the rules made under section 18;

the lessee shall not erect, place or set up any building or thing and shall not carry
out any surface operations on, in or upon any public ground, burning or burial
ground or place held sacred by any class of persons or any house, village site,

public road or other place which the State Government may determine as a
public ground;

the lessee shall not carry on his operations in a manner that would injure or
prejudicially effect any buildings, works, property or rights of other persons and
no land will be used by the lessee for surface operations which is already

occupied by persons other than the State Government for works or purposes not
included in the mining lease;

the lessee shall not interfere with any right of way, well or tank;

the lessee shall, prior to using any land for surface operations which has not
already been used for such operations, give written notice of two calendar
months to Deputy Commissioner or Collector of the District specifying the name
or other description of the situation and the extent of the land proposed to be so
used and the purpose for which the same is required and the said land shall not
be used by the lessee if any objection is issued by the Deputy Commissioner or
Collector within two months of receipt of the lessee’s notice, unless the

objections so stated shall on reference to the State Government be annulled or
waived;

the lessee shall allow reasonable facilities of access to any existing and future
holders of Government licences or leases over any land which is comprised in or
adjoins or is reached by the land held by the lessee:

Provided that no substantial hindrance or interference shall be caused by such
holders of licences or leases to the operations of the lessee and fair compensation
(as may be mutually agreed upon or in the event of disagreement as may be
decided by the State Government) shall be paid by them to the lessee for any loss
or damage sustained by the lessee by reason of the exercise of this liberty;

the State Government or any lessee or person authorised by it in that behalf by
the State Government shall have the right to enter into and upon the leased lands
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railways, tramways,
over or through lhe.: same, any

roadways or pipelines for any purpose authorized by the State (?Jolve;n?;:;:( ?:d
to get from the said lands, stones, gravel, earth and other materials fo CXisting,
maintaining and repairing such railways, tramways, roads or any g
railways and roads; and

and to construct upon,

. i , at
to pass over or along any such railways, tramways, road lines and othe:: awr?i}: L
all times, with or without horses, cattle or other animals, carts, wagons, £es,
locomotives or other vehicles for all purposes:

Provided that in the exercise of such liberty and power by such other lessee or
person authorised by the State Government, no substantial _h}ndrance or
interference shall be caused to or with the liberties, powers and privileges of the
lessee and fair compensation as may be mutually agreed upon or in the event of
disagreement, as may be decided by the State Government, shall be made to the
lessee for all loss or damage substantial hindrance or interference caused to the
lessee by such other lessee or person authorised by the State Government:

the lessee shall at his own expense, erect, maintain and keep in repair all
boundary pillars according to the Act and rules made thereunder with respect to
the manner of construction and upkeep of boundary pillars:-

i. each corner of the lease area shall have a boundary pillar (corner
pillar);

ii. there shall be erected intermediate boundary pillars between the corner
pillars in such a way that each pillar is visible from the adjacent pillar
located on either side of it;

iii. the distance between two adjacent pillars shall not be more than fifty
meters; )

iv. the pillars shall be of square pyramid frustum shaped above the surface
and cuboid shaped below the surface;

v. each pillar shall be of reinforced cement concrete;

vi. the corner pillars shall have a base of 0.30m X 0.30m and height of
1.30m of which 0.70m shall be above ground level and 0.60m below
the ground;

vii. the intermediate pillars shall have a base of 0.25m X 0.25m and height
of 1.0m of which 0.70m shall be above ground level and 0.30m below
the ground;

viii. all the pillars shall be painted in yellow colour and the top ten
centimeters in red colour by enamel paint and shall be grouted with
cement concrete;

ix. on all corner pillars, distance and bearing to the forward and backward
pillars and latitude and longitude shall be marked;

x. each pillar shall have serial number in a clockwise direction and the
number shall be engraved on the pillars;

xi. the number of pillar shall be the number of the individual pillar upon
the total number of pillars in the lease;

Xii. the tip of all the comner boundary pillars shall be a square of 15
centimeter on which a

permanent circle of 10 centimeter diameter shall
be drawn by paint or

: - engraved and the actual boundary point shall be
intersection of two diameters drawn at 90 degrees;
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xiii. the lease boundary survey shall be accurate within such limits of error
as the Controller General, Indian Bureau of Mines may specify in this
behalf’

xiv. the location and number of the pillars shall also be shown in the
surface and other plans maintained by the lessee; and

xv. in case of forest area within the lease, the size and construction and
colour of the boundary pillars shall be as per the norms specified by

the Forest Department in this behalf.".

the lessee shall make and pay such compensation as may be assessed by lawful
authority in accordance with the law in force on the subject for all damage,
injury or disturbance which may be caused by the lessee in exercise of the
powers granted to him and shall indemnify and keep indemnified, fully and
completely, the State Government against all claims which may be made by any
person or persons in respect of any such damage, injury or disturbance and all
costs and expenses in connection therewith;

the lessee shall strengthen and support to the satisfaction of the railway
administration concerned or the State Government, as the case may be, any part
of the mine which, in his opinion, requires such strengthening or support for the
safety of any railway, reservoir, canal, road and any other public works or

structures,

the lessee shall send to the Deputy Commissioner or Collector, without delay, a
report of any accident causing death or serious bodily injury or serious injury to
property or seriously affecting or endangering life or property which may occur
in the course of its mining operations;

the lessee shall maintain a copy of the mining plan at the mine office situated in
the leased area;

the lessee shall not employ, in connection with the mining operations, any
person who is not an Indian national except with the previous approval of the

Central Government,;

the lessee shall allow any officer authorised by the Central Government or the
State Government to inspect the leased area at all reasonable times and shall
also supply, on demand of the State Government, the Director General,
Geological Survey of India or the Controller General, Indian Bureau of Mines,
all applicable plans and sections of the leased area as also the quantity of

reserves quality-wise;

the lessee shall, unless specifically exempted by the State Government, provide
and at all times keep at or near the pit head or each of the pit heads at which the
minerals shall be brought to bank, a properly constructed and efficient weighing
system / mechanism and shall weigh or cause to be weighed thereon all the said
minerals, from time to time, brought to bank, sold, exported and converted and
also the converted products. The lessee shall at the close of each day causs the
total weights, ascertained by such means of the said minerals, ores products
raised, sold, exported and converted during the previous twenty four hoursl, t(: all
entered in the books of accounts maintained by the lessee. The lessee Sh‘:lo aauy
times during the term of the lease, permit the State Government o €mpioY
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person or persons to be present at the weighing of the said minerals as aforesaid
and to keep accounts thereof and to check the accounts kq?t by the lessee. The
lessee shall give seven days previous notice in writing to the Deputy
Commissioner/Collector of every such measuring or weighing in order that he
or some officer on his behalf may be present thereat;

the lessee shall at any time or times during the term of the lease, allow any
person or persons appointed in that behalf by the State Government to examine
and test every weighing machine to be provided and kept as aforesaid and the
weights used therewith in order to ascertain whether the same respectively are
correct and in good repair and order. If upon any such examination or testing,
any such weighing machine or weights shall be found incorrect or out of repair
or order, the State Government may require that the same be adjusted, repaired
and put in order by and at the expense of the lessee. If such requisition is not
complied with within fourteen days after the same has been made, the State
Government may cause such weighing machine or weights to be adjusted,
repaired and put in order at the expense of the lessee. If upon any such
examination or testing as aforesaid, any error is discovered in any weighing
machine or weights to the prejudice of the State Government, such error shall be
regarded as having existed for three calendar months prior to the discovery
thereof or from the last occasion of so examining and testing the same weighing
machine and weights, in case such occasion is within the said period of three
months, and the lessee shall pay the rent and royalty accounted for accordingly;

if the lessee fails to carry out or perform any of its obligations hereunder or
under the lease deed within the time specified in that behalf, the State
Government may cause the same to be carried out or performed and the lessee
shall pay the State Government, on demand, all expenses incurred in this regard
by the State Government and the decision of the State Government as to such
expenses shall be final;

failure on the part of the lessee to fulfil any of the terms and conditions of the
Act and rules made thereunder or under the mining lease shall not give the
Central Government or State Government any claim against the lessee or be
deemed a breach of the lease, in so far as such failure is considered by the
relevant Government to arise from force majeure. In the event of any delay by
the lessee to fulfill any of the terms and conditions of the Act and ryles made
thereunder or under the mining lease on account of a force majeure event, the

period of such delay shall be added to the period fixed by these rules or the
mining lease.

In this clause the expression “force majeure” means act of God, war,
insurrection, riot, civil commotion, strike, earth quake, tide, storm, tidal wave,
flood, lightning, explosion, fire, carthquake and any other happening which the
lessee could not reasonably prevent or control;

the lessee may, after paying the rents, rates and royalties payable under the Act
and rules made thereunder or under the lease deed, at the expiry or sooner
termination of the lease term or within six calendar months thereafter (unless the
lease is terminated for default of the lessee, and in that case at any time not less
than three calendar months nor more than six calendar months after such



ti’l‘;t’::;'g':j) take down and remove for its own benefit, all or any ore mineral
Stiiich uring the currency of the lease, engines, machinery, plant, buildings
ictures, tramways, railways and other works, erections and conveniences
Which may have been erected, set up or placed by the lessee in or upon the
leased lands and which the lessee is not bound to deliver to the State
Government or which the State Government does not desire to purchase;

(hh) if at the end of six calendar months after the expiry or sooner termination of the
lease term there shall remain in or upon the leased land, any ore or mineral,
engines, machinery, plant, buildings structures, tramways, railways and other
work, erections and conveniences or other property which are not required by
the lessee in connection with operations in any other lands held by it under
prospecting licence or mining lease, the same shall, if not removed by the lessee
within one calendar month of being notified to do so by the State Government,
be deemed to become the property of the State Government and may be sold or
disposed of in such manner as the State Government shall deem fit without
liability to pay any compensation or to account to the lessee in respect thereof.

(2) The lessee shall report to the State Government, the discovery in the leased area of
any mineral not specified in the lease within a period of sixty days from the date of
such discovery and shall not win and dispose of such discovered mineral:

Provided that the holder of a mining lease granted through auction may win
and dispose the mineral discovered only after inclusion of such discovered mineral in

the mining lease deed:

Provided further that holder of a mining lease not granted through auction
shall have no right over the discovered mineral and shall not dispose of such mineral.
In such case the State Government may exercise its right of pre-emption with respect
to such mineral and pay to the holder of mining lease cost of production for such

mineral.
(3) A mining lease may contain such other conditions as the State Government may
deem necessary in regard to the following, namely:

(a) the time-limit, mode and place of payment of rents and royalties;
(b) compensation for damage to land in respect of which the lease has been granted;

(c) restrictions regarding felling of trees on unoccupied and unreserved Government
land;

(d)  the restriction of surface operations in any area prohibited by any authority;
(¢) the notice by lessee for surface occupation;
(f)  the provision of proper weighing machines;

(8) facilities to be given by the lessee for working other minerals in the leased area
or adjacent area;

(h)  the entering and working in a reserved or protected forest:

(i) the securing of pits and shafis;



(i) the reporting of accidents;

. : for any damage,
(k) indemnity to Government against the claim of a third party Y

injury or disturbance caused to him by the lessee;

; expiration or
(I) the delivery of possession of lands and mines on the surrender, €xp
termination of the lease;

. erties
(m) the time limit for removal of mineral, ore, plant, @achmery and Othir Eg;iment
from the lease hold area after expiration, termination, surrender or aba
of the mining lease;

(n) the forfeiture of property left after termination of the lease;

(0) the power to take possession of the plant, machinery, premises and mines in the
event of war or emergency; and

(p) filing of civil suits or petitions relating to disputes arising out of the area under
lease:

Provided that in case of a mining lease granted through auction, the State
Government shall specify such conditions in the tender document for auction for grant
of mining lease.

(4) The State Government may, either with the previous approval of the Central
Government or at the instance of the Central Government, impose such further
conditions as may be necessary in the interests of mineral development.

(5) The minimum area for grant of mining lease shall not be less than five hectares.

(6) When a mining lease is granted by the State Government, arrangements shall be
made by the State Government at the expense of the lessee for the survey and
demarcation of the area granted under the lease and survey of area leased shall be
conducted by total station and differential global positioning system.

(7) Subject to the conditions mentioned in this rule, the lessee shall, with respect to the
land leased to him, have the right for the purpose of mining operations on that land —

(a) to work the mines;

(b) to sink pits and shafts and construct buildings and roads;

(c) to erect plant and machinery;

(d) to quarry and obtain building and road materials and make bricks;
(e) to use water and take timber;

(f) to use land for stacking purpose;

(g) to do any other thing specified in the lease.

(8) If the lessee does not allow entry or inspection under clause (£), (g) or (h) of sub-
rule (1), the State Government shall give notice in writing to the lessee requiring him
to show cause within such time as may be specified in the notice why the lease should
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Planation Photographs of Shyamgarh-Neem

ANNEXURE-_{4..

garh Mines (M.L No. 08/99)




’ANNEXURE-J.L..

Sheopura Kesarpura Limestone Mines (M.L No. 24/97)

1. Planation at Haul Road 2. Planation at Haul road

2. Plantation at backfilled area:




